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CP No. 191/ALD/2017

Sh. Saurabh for the Financial Creditor. The present case is filed as a fresh
case. The Registry of this Tribunal is directed to make scrutiny of the case and as
per the direction of Hon’ble NCLAT and as settled practise, a formal notice be 1ssued

to the Corporate Debtor Company.

The matter be listed on 24™ January, 2018. i __di \
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Dated:22.12.2017 H.P. ChaturVedi, i
Member (Judicial)
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